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CENTRAL AD!-lINl STRA'l'IVE TRIBC'NAL 
ALLAHABf\D BENCH 

ALLAHABAD 

0 riginal A pplica t i on No. 772 of 1999 

Open Court 

-- ----

Allahabad this the 19th day of ~p .... r..._j .... J __ _ 2000 

Hon' ble 1-lr.s . K. I . Naqvi , Mernbet ' J _' 

S mt.Rekha Srivastava, 

S hr i 0 . 1>. S rivastavo. , 

Kanpur Nagar . 

aged about 30 years, W /o 

R /o 405/5 , Shastri Nae-gar, 
' 

A pplicanl: ----
Advocate~ hri Rakesh Verma 

' 

Versus 

1. Unimn of India through the Secretary, ?-1 i nistry 

of Food C onsuEmer Affairs( Department of Sugar 

r. a nd Edible Oi1) , Krishi Bha,va n, New Delhi . 

2 . Tre Director, National Sugar Institute, Kanpur. 

3 . The Asst~. Director( Hindi Ce11) , National Sugar 

Institute, Kanpur . 

~s.pondents 
B y Adv ex: ate S hr i A shok 1'1ohi1 ey 
- - ---------- - ---

2 ~ Q ~ ~ ( Oral ) 

By Hon' b le Mr .s .K.I. Naqvi , t·1ember (J) 

In this matter, the applicant has soug ht 

for f irst relief , for direction to the re~pondents 

to engage t he applicant a s Hindi Librarian a nd to 

permit her to continue till 30.7.99. In the alter-

native to this r e lief, there is a prayer for direc ti on 

to t he respondents to treat the applican t to have 
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continued in service as hindi ~ibrarian, hindi 

\-ell on daily wage basic and to pay salary 

upto 30.7.1999. ~ince this relevant date of 

30.7.99 has already expired and the position 

emerged thereafter has not been bro ug ht on 

re card, hence no direction of relief !'4 o • 1 11 

except for payment of s alary for working upto 

30.7 .99. l he other relief souyht on behalf of 

the applic.3nt is to direct the re spondents t o 

consider the candiddtur e of tne applicant for 

appointment in regular capaci ty and apµ>int her 

in case she is found suit able. v n thi s relief, 

lecrned counsel for tne responuents submits 

tnat this relief can also not be proviaect to 

the applicant in view of the fact that there is 

no such po st of '"' i ndi L. ibr ar ian wi th the 

respondents. 

~eeping in vi ev the f a cts ana 

circumstances of the case, l find it a fit matter 

to dire ct the respondent s to consider the candidature 

of the applicant, inca se there is or there occurs 
• 

the post of nindi !.ibr arian and s he is found suitable 

to the post, as such. !he respondents are also 

directed to make payment of ~alary for working 

J;1 upto 30.7.19~9 for which tne applicant is 

said to have actually woi:ked witn respondent. 

3. •ii th the above ob ser vat ion, the W" ·"". 

stands disposed of. ~o oraer as to costs. 

r:l /-~~1~ 
Member lJ) 
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